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fShri C. M. Stephen]
with respect to the speech made in Bom-
bay. An explanation has been given here. 
In the course of his submission, three 
thing* came before the House...

MR. SPEAKER : 1 am sorry I haw 
already given my ruling. Mr. Venkata* 
swamy.

13.52 hrs.

PAPERS LAID ON THK TABLF—contd.

N o ili ICAtlONb UNOLR C OM- MlNLS PdOVI- 
d im  Fi'm j, Fam im  P fnsion  & B onus 

Schlm ls, A cr, 1948.
THF DFPUTY MINIS 1TR IV THI’ 

MINISTRY OF I -VBOUR VND RFHA- 
BniTATION (SHRI <. Vf NKATSWA- 
MY> I beg to lay on the Table a copy 
each of the following Notifications (Hindi 
and Fnglish versions) under section 7A 
of the Coal Mines Pmidenf Fund. Fami- 
Iv Pension and Bonus Schemes Act, 
194X —

fl)  The Coat Mints Provident Fund 
f \mcndmcnt) Scheme. 1973 published 
in Notification No O SR . 217 tn 
Gazette of India dated the 3rd March, 
1973.

(2) The Rajasthan ( oa! Mines Pru- 
'vident Fund < \mendment) Scheme. 
1973 published in Notification No 
Ci.S.R 218 m (>a7etic of India dated 
the *id March, 1971.

fl)  The Andhra Pradesh Coal Mtnca 
President Fund (Amendment) Scheme, 
1973 published in Notification No. 
G SR  219 in Ga/ettc of India dated 
the 3rd March 1973.

(4) The Neyveh Coal Mines Piovi- 
dent Fund (Amendment) Scheme, 1973 
rubttshed in Notification No. G.S.R. 
220 tn Gazette of India dated the 3rd 
March, 1973 {Placed in Library. Set No 

LT-4949/73J.

13.53 hrs.
RE. QUESTION OF PRIVILEGE—contd,

MR. SPEAKER : Dr. Karan Singh. 
(interruptions)

MR. SPEAKER : I  am sorry, I am not 
allowing it. Dr. Karan Singh. How long 
is the statement?

THI. MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH) : It is about two page*.

MR. SPLAKER : If it is long you may 
lu> it on the Table of the House . . .

(Interruptions)

MR SPI AkFR Maj I again tell 
vou that when facts arc* dented, it is not 
a matter toi privilege

SHRI SHYAMNANDAN MISHR* 
(Bcgusituit) Mr Speaker. 1 nsc on 
a pomt of ordei. 1 agree with the hon 
Members on the othei side that agree 
ment is not required foi reteience to .the 
Committee of Privileges. I shall stand b\ 
that Otherwise the Pnvilege Committee 
will have no business to uncertain (acts

However, the point that is> to be noted 
>n that particular context is that the hon 
Mcmbci himself disclaim* an> intention 
ot using the vvoid m the sense in uhich 
we have understood that to be That 
should be conclusive enough to exonerate 
him trum the charge of committing a 
breach of privilege. (I n te r r u p t io n 1 he 
Financc Minister, when he was the Hume 
Minister, had said that he did not agicc 
with the facts as stated by Shri Vajpayee 
and yet he wanted the matter to be refci- 
red to the Committee of Privileges. He 
wanted bis name to be cleared thereby. 
So, if a certain ruling i& given, there must 
be agreement

MR. SPEAKER : I am tw»rr> I cannot 
revise my old ruKng.

SHRI C. M. STEPHEN (Muvattupu- 
zha) : 1 am Reeking a clarification.


